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CENTRAL AIMINISTRATIVE TRIBUNAL

czu;chA BENCH
/
No.0,a.No,66/1997

Présent : Hon'ble Mr, D. Purkayastha, Judicial Member

Gouri Jhamflaty
Vs,

'Union of India & Ors,

For the applicant . : None

For the respondents : Ms, U, Sanyal, counsel
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‘Heard on : 17.6.99 o Order on : 17.6.99
ORDER
Heard 1d, counsel for thefFTes ondents M¥s./U, Sanyal.
| ea mnse] »@? nae Ya
2. Mrs. Sanyal appearing on behalf of 'tbe A ’reSpondents
submits that all the retirement benefitsl as claimed by the
applicant in thé ;?,aipplication_ has been granted to him and

that fac{:o has been stated in para 8 of the reply to the

OC‘A.
3. None appears on behalf of the applicant,
4. In view of the above, ‘the application is dismissed

for default of the applicant. No order is passed as to

costé.
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